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IN THEfCENIRAL'ADMINiSTRATLVEwTRIBUNAL, JAIPUR BENCH, JAIPUR

-

'Q‘A;N°-19O/93 S » Date of order' 2.8.2001 ]

Vo -Manohar’Lal-Yadav, S/o Sh Devbax Yadav, R/o Village:

-

* Kota, Mahawa Road D1stt Dausa._

. . '. . 'f;.Abplicant.;
v :f v : ;~ S ye. T g p
i L Uaién_'ot ."India fthtougq__tne Secretary; Mtni;ef»
; ‘éommunicatiqnj New Delhi. . " .
2. Tﬁe ‘Chief'\EOStmaster' Geﬁeral, ‘RajastAan(1Ci£cIeg
;,'Jaiput.': | . ;\. o L |
3. {.yThe Postﬁaste::General, Rajast@an Soutﬁefa Regio;;
4. {‘ The Senlot Superlntendent‘ ot Post Otflces, " Kota
| ? Junction, Kota.' : — o - '
'CJ : . ; }-, - coe ~-.a.kespondents.
Mf;RJP.Vijay ," . s ;:4COuhsel"f6r aépticant
Mr.D. K‘bwamy, pfexi of Mriénanwar Bagrl, for respondeats;
a;CORAM..‘u o - - o ‘ t f.w' *
| an?blé‘Mf.S.K.AQarwal,Ajudieial‘Membef. |
© ;ﬁba'ble Mr.A.P;Nagratnr‘Administrative«Member.
;PER-HON BLE MR SJK. AGARWAL, JUDICIAL MLMBER ”
a / ( 13 th1s O A tlled under Sec 19 of the ATsAct, ‘1985,

~ s \

u

“Ltpe pppllcant makes a_prayer to dlrect'the resppndents to -

give a.p’p,Ointtﬁent to '_the -applicant on l/th/e post 'of_ﬂPostai__.
.Assistant witn all consequential benefits w.elf.‘ 20.2.95
i.e. the date of basSing the pre-induction training.

N

‘24 Fact@ of the case as stated by the appllcant are
: . J
tnat resp@ndent No. 3 nas publlsned an advertlsement A;n

"Rajastnan Patnrlka on 7. 12 94 for recrultment to the post of

'Postal Ass1stants. It is stated that the appllcant passed

Intérmediate Examlnatlon in 1993 - from ‘Blnar _Edugatlon -

i ) . N . -
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Council) Patna, whlch was - decIared as equivalent -to. Senior

Q

'Secondary Examination by the Board of Secondary Education,

! 5

"Ajmer. Tnerefore, ‘the applicant was ellgible for the post

and he submitted hIs application alongw1tn documents. it is

. stated that the. applicant was called for 1nterv1ew and

» e T, .

thereafter he.was found'suitable and selected.-It'is stated

@ i
3

that the applicant was medically examined and after medical
|

examination, he; completed the . pre- 1nduct10n training on-

e X ' . - !

20.2.95.'. Thereafter, _'the‘ appllcant waiting for his

appointment. He- approacned many times /to the office of

Sr.Supdt of‘,Post Offices,ﬂ Kota but w1tn no resut. The-

o v K - ] \

’ ‘}équeét/.fbn givingf appointment " on the"post. of 'Postal

_l .
As51stant but with no result. Thereafter tne applicant sent

a not1ce for demand of justice on 3l l 98 and in pursuance

to tnat notice, the Sr. Supdt of Post Offices, Kota, sént a

| S
letter to tne counsel ’for tne applicant, whereirl it- was

: mentﬂoned 'that ,the petitloner «has ~submitted . a document

14

snow1ng that he has passed the Intermediate Examination from

Bihar Education Counc1l, Patna but the Board of Secondary
FR A} R

‘.Educ'tion,‘Ajmer v1de their letter dated 22 7. 95 1nformed

\

the respondents that the said examination conducted by Binar

Y, Education Counc1l, Patna's equivalence’has\been stayed " with

1mmed1ate effect, as such afteri‘cancellation” of the”

] ~ R /

equivalence the matter was sent for Regional Office, Ajmer:

fo further 1nstruction. The Regional Office,' Ajmer 'vide
order dated 7.6.96 directed tnat none of thne candidate be

sent‘for induction training until the.bresn directions to

this_effect may ‘not be received. Ultimately,\tne applicant

declared’ as ineligible for app01ntment and letter was“

. ’ - ¢ \ .. * ps

'Fapplicant'“filedf his. representation on‘/25.11.97 with . the
> ’ ,1: - * . > . . s N -
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‘communicated to the applioant ‘that candidature of_ the

'applicaht cannot be considered for appointment asihe is not

&

hav1ng the requ1s1te quallflcatlon. Therefore, tne applicant -
filed thls O.A for the rellef as above.

3. . Reply'was filed. In the reply, it 'is stated that the -

" applicant does not hold’the‘minimum'requisite qualification

!

for. being _appointed to the post ' of .Postal Assistant,

'therefore,“therapplicant has no case for inter ference by

" this Tribunal apd&this 0.A devoid of any merit is liable to.

o - -
be dismissed. h

- 4. ' The learned counsel for the applioant‘urged that the

instant case is squarely Eovered witﬁ‘the order passed in

'Q.A No.415/97;'Chandra7Prakasn,NamaAVs; UoI & Ors,.decided

on’ 18 4. 2001 by thlS Trlbunal and has furnlshed a copy of
tnelsald order. The counsel for - the respondents has not
opposed-the contentlon‘of.the counsel for the appllcant in
s0 many:wordst ‘ | \

5. .~ ~ On a peruSal.ofvthe ‘facts and circumstances of tne

vinstant case and O.A No.415/97, Chandra Prakash Nama Vs. UOI

& Ors, decided on 18.4. 2001, we are dof the considered
! .

oplnlon that- theilnstant case ‘is . squarely covered by the
7

dec1s1on glven 1n O. A No 415/97, Chandra'PraKash Nama Vs.-

UOI & Ors, therefore, this 0.A .is decided.accordtng;y.A

A .

-'6. : We, therefore, ,aIlow the ‘0.A and diredth the

respondents to appoint'the'applicant:on the post of’Postal

A551stant after completlng all the formalltles requlred for

/ this purpose, w1th1n two montns from the date of recelpt ‘of

a copy of this order and the respondents shall not deny the

app01ntment to the appllcant on the post of Postal:A551stant

1 , . * ' . ) I . . - . . .‘ . ~
only on the ground that -the applicant passed Intermediate
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Examihation from Bihar Intermediate Education Council, Patna

wniéh nas not been recognised by 'the Board of Secoﬁdapy‘

S
-~

Education, Rajasthan, Ajmer.

7. "' No order as to costs.
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